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Advocate Shiri N.O. Dalal)
. ORDER
“ble Shri S.P.Biswas -
in  this apﬁlicétion filed on  12.11.98, the
licant sesks a direction to the r%spondent& to
Loohim for interview fo the post of Privnicipal
sntist (Biotechno Ogyl, to which he applied in ‘
ponise to an a“veqtisgmﬁnt Gated Z1.3.1%98. This ‘
bunal by an interim order dated 8.12.98.directeﬂ -
respondents . ﬁut to fill up the post till‘ next
)
2 of hzaring. The case of the applicant is thar !
Y -
fFulfills all the conditions required for  the
t and therefore he sho uld have been called foi
inthview.
Respondents have file& thieir reply CPEDUsing the
of the applicant on the ground that hHe




P

does  not come Within the zone o

particulairly essential  qualification . at 31.
Mo, (1. HOWSYEr, in Terms of the interim order

rassad by  this Tribunal the applicant has besn

prrovisionally interviewad, The respondents have
also  furnished  the aepartmaental File on  this
matter. We find that the respondents . have

thoroughly sCireenea the applications of all those

Wwiho have applied for the post in question but fourd

ibed in the rec u:tment riules.  Pursuant to
Gur interim Order passed oy this Tribunal on
12.11.28, the applicant’s CASe W33 re-examined Dy

gspondents  with meEterence  to fulfilling

h Fellow ™ from 1989 to 1996 (Rs. 1385277

belng the last salaiy) and Sr. . Research Scientist

from 1996 ti cgate {Rs.14250) The rapplicant has
nimselt  shown  as Research Associate 1n TERI . firom

1?86-38% and has not mentiocned any Ppay scale/salary .

The perusal of the records  reveal that  while
WoOrking  as Resesarch Associate Fellow andg 3i,
ESEArC Scientist Tata Enaeray Research

ind Centre for Genetics

In$tituteJNet Delhi, the applicant has bean gatting

CONS ulaudtN salary in  both the . organisations.

That  probably  is the Teason he has not  mentionad

~




dapplicant nas  claimed 15 ¥&ars  of ressarch

expeirisnce including 2

included  the experien

TERI for 3 vears from 1

BACH an SRLETISITSE gre

consideration for Computing the expanience of ANy

substantial position.

applicant’s Case, on reconsidgeration, was reiscted.

G%ﬁﬁ—ﬂﬁgwas}
Member (4)

™, consideration. The D.4. ‘is, therefore; dismissed

- (?‘.,/‘97 ~
(T.N. Bhat)
Member(J) -




